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royalty in respect of any mineral oil so as to exceed 
20°i' of the sale price of the mineral oil at the ollfields 
of the oi l  well-head, as the case may be. This 
provision also stipulates that the Central Government 
shall not enhance the rate of royalty in respect of 
any mineral oil more than once during any period of 
three years. 

(b) The rate of royalty on crude oil was fixed at 
Rs.48 l l -  per metric tonne for the period 1.4.1990 to 
31 .XI993 In February, 1993. For the period 1.4.1993 
to 31.3.1996, an "on account" payment O Rs. 5281- 
per metric tonne towards royalty on crude oil was 
made subject to adjustment on notification of the 
final rate of royalty and finalisation of crude price in 
due course. 

(c) For the three years period (1993-94 to 1995- 
96) ,  the actual weighted cost of production would be 
worked out on the basis of the figures audited by the 
Comptroller 8 Auditor General and the fmal rate of 
royalty notified and necessary adjustments made 
against the "on account" payments already made. 
Oil Coordination Commltee under the Ministry of 
Petroleum and Natural Gas has already been asked 
to finalise the fixation of the "on account" rate of 
royalty on crude oi l  for the period 1996-97 to 
1998-99. 

Kutir Jyot i  Progrnmme 

167 DR KRUPASINDHU BHOl  : Wil l  the 
PRIME MINISTER be pleased to state 

(a) whether the Kut~r  Programme IS still under 
implementation In different States; 

(b) 11 so, the grants glven to different States for 
the implementation ot Kutir Jyoti Programme during 
the last three years; and 

(c) the number of villages In the country brought 
under thls programme so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER AND MINISTER OF STATE IN THE MINISTRY 
OF NON-CONVENTIONAL ENERGY SOURCES (DR 
S. VENUGOPALACHARI) . (a) Yes, Sir. 

( b )  The grant g iven to dif ferent States for 
implementation of Kutir Jyotl Pragramme during the 
last three year 1s given In the Statement enclosed. 

( c )  Under the Kutir Jyot i  Programme, the 
allocatron of grant amount is made for the State as 
a whole by the Central Government The task of 
identiflcatlon of areatvillage and actual benefic~aries 
and release of connections 1s carried out by the 
State GovernmentlState Electricity Boards. Upto 
March, 1996, over 21 lakh connections have been 
released under this programme 

STATEMENT 

State-wise details of Grant released under Kutir 
Jyoti Programme durlng 1993-96 

(Rs. in lakhs) 

S. SEBslState Grant Released 1995-96 
No. Govt. 1993-84 1994-95 (Prov.) 

1 .  APSEB 93.86  109.54 214.61 

2 .  Arunachal Pradesh 3.08  0.61 5 .20  

3 .  ASEB 0 .00  8 .60  50 00  

4 .  Bihar SEB 71.80  26 .18  71 .52  
5 .  Qoa 0 .00  0 .00  0 .00  

6 .  Gujarat SEB 25.36 12 .68  20 .00  

7 .  Haryana SEE 10.26  2 .83  3 .00  

8 .  HPSEB 1 .08  1 .08  10 .03  

9 .  J 6 K SEB 0 .00  0 .78  0 .00  

10. Karnataka EB 488.96 Q7.48  490.68 

1 1 .  Keralr SEB 10.36  

12.  Madhya Prrdesh 201.42 
E B 

13. Maharashtra SEB 52 .50  
14. Manipur 0.28  

15. Meghalaya SEB 2.66  
16. Mlzoram 1 .32 

17. Nagaland 0 92 
18 Orissa SEB 21 .04  

19. Punjab SEB 4 .50  
20.  Rajasthan SEB 76 .55  

2 1 .  Sikkim 10.24  
22.  Tamil Nadu EB 88 .36  

23.  Tripura 2 .52  3 .08  1 .60  

24.  Utter Pradesh SEB 0 .00  20 .00  0 . 0 0  

25.  West Bengal SEB 46 .08  3 .79  25 .17  
26.  UTs 0.00  0 .00  0 . 0 0  

Grand Total 1213.15  714.44 2078.35  
- 

Telephone Exchrngea I n  K e r r l r  

168 SHRl RAMESH CHENNITHALA . Will the 
Mln~ster of COMMUNICATIONS be pleased to state 

(a) the total number of Electro-Mochanlcal and 
Cross Bar Exchanges in Kerala at present; 

(b) whether all these exchanges have completed 
in 15 years of Ilfe; 

(c) whether there Is any proposal to replace them 
with electronic exchanger; and 

(d) if no, the details thereof? 



ASADHA 19, 1918 (Sake)  

THE MINISTER OF COMMUNICATIONS (SHRI 
BEN1 PRASAD VARMA) : ( a )  Tnwr are 52 Electro. 
Mechanical E x c h a n g e s  lnc lud lng  13 Cross  Bar  
Exchanges as on  30.6.1996. 

(b) Out of 52 exchenger, only 7 have completed 
more than 1 5  years 01 I lfe. 

(c)  Yes, Sir. 

( d )  32 exchanges are planned to b e  replaced 
d u r ~ n g  1 9 9 6 - 9 7  R e r n a i n ~ n g  20 e x c h a n g e s  a re  
planned to be replaced progressively In subsequent 
years. 

169 SHRI GlRDHARl L A L  BHAROAVA 

PROF RASA SlNQH RAWAT : 

Will the Minster  of HOME AFFAIRS be pleased 
to state 

( a )  the p rogress  made so far regarding the 
erection of barbed fence along the Indo-Pak border, 

(b )  the number of persons arrested by varlous 
agencies from tho border d~st r ic t  for sneaklng lnslde 
the lndlan territory during the last one year 1111 date, 

( c )  the actlon taken agalnst them lncludlng tho 
steps taken to check lt In future, 

(d)  the total number of P a k ~ s t a n ~  cltlzens arrested 
whlle trying to enter lndla illegally and the actlon 
taken agalnst them, 

(e)  the number of such Pak ls tan~  cll lzens who 
have been detalned In jails but agalnst whom cases 
have not been filed In the competent courts 

( f )  whether some of these persons have not been 
deported to Pak~s tan  and Instead allowed lo  stay In 
l n d l a  and 

(g )  11 so, the details of such persons? 

THE M I N I S T E R  OF HOME AFFAIRS ( S H R I  
INDRAJIT GUPTA) (a)  The progress of fencmg work 
along the Indo-Pak border 1s as under 

,---, --.- -.-. .. .- 

Completed To be compleled 
- --.--_.-_-- -. -- .- 

Punlab 451 Kms 

Rajasthan 600 Kms 435 Kms 

nularat Terra~n not sultable for Fenclng 
~ a m r n u  180 ~ m s  
--.-___ -.- 

(b )  4487 persons were arrested by BSF durmg 
1995 and 1996 on  the Indo-Pak border 

( C J  On apprehension such persons are handed 
over Ly BSF to  local P o l ~ c e  authorll les tor laklng 
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necessary actlon under the law To check ~ n f l l t r a t ~ o r .  
the following steps have been taken 

(I)  Border  f e n c e / f l o o d  l ~ g h t l n g  h a s  b e e n  
erectedtbe~ng erected 

( i i )  OP towers  h a v e  b e e n  e r e c t e d  rjr 
lnternatlonal Border 

( 1 1 1 1  Addit~onal Bns have been sanctioned in 
order to reduce the gaps  be tween the 
BClPs and Patrolling Nakas have been 
increasedl ~ntensl f ied 

( I V )  Binoculars, goggles, twm telescopes, PNV 
b~nocu la rs  and hand held search ligh!s 
have  b e e n  p r o v ~ d e d  for  e n h a ~ c e i  
vlgllance on the border 

( v )  Boats!motor boats have been p rov~ded  f o l  
patrolltng rlverine area 

(v i )  The lntelllgence set up has been geared 
up for keeplng close surveillance o n  the 
border 

( d )  In to ta l  2 5 5  P a k l s t a n l  N a t ~ o n a l s  were  
apprehended by BSF durlng 1995 and 1996 on the 
Indo-Pak border and were harlded over  to State 
Pol~ce Ac t~on  has been taken by State P o k e  under 
the law In These cases 

(e l  to ;st The tnto:rnat~on IS belng collected arid 
w ~ l l  be latd on the Table of the House 

Gar  b a r e d  Fert i l izer P lants  

170  SHRI S4NTOSH KUMAR GANGWAR W ~ l l  
the Mlnlster of CHEMiCALS AND FERTILIZERS ae 
pleased to slata 

(a )  whether any actlon has been taken by !ne 
Government to double the capacltles of gas based 
fe r t l l~ re r  plants at Jagd~shpur  and  Aonla In U!tar 
Pradesh. 

(b )  I! so the de la~ ls  thereof and 

(c )  the tlrne by which addl t~onal  gas 1s ilkely to 
be allocated to these plants so as to enable t h e r  tc 
double thelr capacltles as planned? 

THE M!NISTER OF STATE OF THE MINISTPY 2 F  
CHEMICALS AND FERTILIZERS iSHRl SHEES RAM 
OLA) (a)  to (c)  A prolect tor aoubllng !he capacltp 
of the Aonla plant of M,s lndlan Farmers Fertilizer 
Csoperattve Ltd was approved by the G o v e r n ~ e n t  
on 30 9 1993 The requlred quan11:y of natura! gas 
( 1  75 MMSCMD) has been allocated lor the p rqac t  
whlch 1s expected to be cornm~ss~oned DL 1 1 19F7 

The project of M s lndo Gulf  Fer t ! I~zers  and 
Chemicals Corporatton Ltd for doubllnp the capaclly 
of the i r  p lan t  at J a g d t s h p u f  il! P 1 ? a s  1 P l  

rnalertal lsed s ince the pro jected gas avar lab, .  l v  
along Ihe HRJ plpelme IS fully allocated and 11 1s nPt 

feas~b le  lo  conslder a d d ~ t ~ o n a l  allocation o l  gas 


